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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi-110066

Court No.III
Date of hearing: 15.7.2008
Central Excise Appeal No.5067 of 2004

Arising out of the Order in appeal No.323-CE/APPL/KNP/2004 dated 2.7.04
passed by the Commissioner (Appeals), Central Excise, Kanpur.

For Approval and Signature:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Veeraiyan, Member (Technical)

1 | Whether Press Reporter may be allowed to see the | No
Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2 | Whether it should be released under Rule 27 of

CESTAT (Procedure) Rules, 1982 for publication in N“
any authoritative report or not?
3 | Whether their Lordships wish to see the fair copy of | Seen
the Order?

4 | Whether Order is to be circulated to the Yes
Departmental authorities?
Appellants Respondent
M/s Mukund Industries VS. CCE,
Kanpur
Appearance:

None for the appellant(s) and
Shri V.K. Agrawal, Authorized Departmental Representative (DR) for the
Revenue

Coram: Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Veeraiyan, Member (Technical)
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Per Archana Wadhwa:

On matter being called, nobody appeared for the appellants. We are
ipformed by the registry the hearing notice stands received back with a note
‘Left’. There is no other alternative address for communication. We,
accordingly, dismiss the appeal for non-prosecution with liberty to the
appellant to apply for restoration, on showing reasonable cause for non-
appearance.

(Pronounced in the open Court)
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Member (Technical)




